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(b) The losses of foodgrains at these storage gentres
in the State of Kerala as reported by FCI during the last
three years are as under—

Year Rice Storage Losses
(in MTs) (Percentage)
1994-95 1633 0.14%
1995-96 2576 0.21%
1996-97 986 0.06%

However, no loss in foodgrains stock has been
reported by KSWC.

(c) To minimise storage losses the FCI has adopted
various measures such as enforcement of strict quality
specifications at the time of procurement, adoption of
50 kg. packing in a phased manner, installation of
weighbridges, encouraging machine stitching of bags,
tightening of security at depots, intensifying surprise
checks, induction of CISF at vulnerable depots to curb
theft and pilferage ensuring strict preservation meausres
etc.

(d) The locations identified and funds allotted for
construction of additional storage centres capacity-wise,
by FCI/KSWC during the year 1998-99 are as under.—

Agency Centre identified Capacity Funds
(in MTs) Allotted
(in lakhs)
FCI Meenangudi 5,000 40.00
Arakulam 5,000 90.00
KSWC Attingal 2,400 68.50
Karunagapally 2,700 46.00
Prostitution

3043. SHRI MADHUKAR SIRPOTDAR:
SHRI RAVI PRAKASH VERMA:
SHRIMATI RANEE NARAH:

Will the Minister of HOME AFFAIRS be pleased to
state:
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to Questions 234

(a) whether the tendency of prostitution and sale/
purchase of women has been increasing in the country
particularly in Kashmir;

(b) if so, the reasons therefor;

(c) the number of such cases reported in various
States about the prostitution and sale/purchase of women
during each of the last three years, State/Union Territory-
wise;

(d) the number of persons arrested in this regard,
State/Union Territory-wise;

(e) the measures taken/being taken by the
Govemment to check the same;

(f) whether the Government are contemplating to bring
a stringent law to check such social evils; and

(g) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS (SHR! L.K.
ADVANI): (a) to (g) Information is being collected and
will be laid on the Table of the House.

Maharashtra Organised Crime Control Act

3044. SHRI D.S. AHIRE:
SHRI ABHAYSINH S. BHONSLE:
SHRI MADAN PATIL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government have received any
proposal from Maharashtra regarding Maharashtra
Organised Crime Control Act for approval;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS (SHRI LK.
ADVANI): (a) and (b) The Government of Maharashtra
referred the Maharashtra Control of Organised Crime
Ordinance, 1999 in January, 1999 for instructions of the
President under article 213(1) of the Constitution. The
Ordinance seeks to curb organised crimes like contract
killings, extortion, smuggling in contrabands including
narcotics, kidnapping for ransom, collection of protectipn
money etc. It empowers a competent authority to authorise
or approve interception of wire, electronic or oral
communication to a police officer not below a rank of
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